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DEPARTMENT OF ENVIRONMENT
NOTIFICATION
Delhi, the 3éth October, 2915
No. F18(13)/Env/2015/6345-6372.—In the meeting taken by Environment Pollution (Prevention and Control)
Authority (EPCA) with Transport Deptt., GNCTD, Municipal Corporations, Traffic Police & Others on 21.10.2915, it
has been decided to exempt the vehicles carrying raw vegetables, fruits, grains, milk and tankers carrying petroleum
products from levy of the Environment Compensation Charge.

As such, the last sentence of first para of the Notification No. F.1{13)/Env/2-15/6167-6189 Dated 20,12,2015 issued in
compliance to the order dated 9.10.2915 of Hon’ble Supreme Court in Interlocutory Application No. 345 of 2215 & No.
365 of 2015 in Writ Petition (Civil) No. 13029/1985 “(b) On vehicles carrying essential commodities, that is, food stuffs
and oil tankers” will be taken to mean “(b) the vehicles carrying raw vegetables, fruits, grains, milk and tankers

carrying petroleum products”. ,
Dr. ANIL KUMAR, Spl. Secy. (Environment)



